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ORDER DATED 2722002. 	 49s 200  

Applicant2who faced retirement from 

Govt. service on 30th April,197,  approached this 

Tribunal •n03.5. 2000 seeking a direction to 	the 

Respondents to disburse his gratuity and other 

censeuentia1 benefits.BeCause of a disciplinary 

proceedings initiated against him)  just few 

days before completion of 4th year of his 

retirement,the gratuity has not been released 

to him and in the said premises, after perusal 

of the Original Application and the counter filed 

by the Respondents, Division Bench of this 

Tribunal on 6.8.2001 disposed of this CéSe 

after observing that the payment of gratuity 

has to wait till finelisation of the disciplinary 

I proceedings initiated against the applicant. 

By filing the present M.As,the Advocate for 

the Applicant has drawn my attention to the 

fact that Defore disposal of the Ccs, a copy 

of the counter filed by the Respoflctents was not 
UJO,o 

served on him on the direction of the Tribunal 

a copy of the counter was served on Mr.Sarnantray, 

Advocate for the applicant and this Tribunal 

gave him .pp.rtunity to go through the same 

and address dnovo which hedid,Virtually 
'S 

opportunity was given to Mr.SamafltraYYR* 

to substOtiate as to whether there could hav,,/ 
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been any ether conclusion by the Division 4. 

aench than what has been recorded in order dated 

6.2.2001. Having given him a full € 	hearin, 

am satisfied that there could rt have oeen 

a different conclusion than what has oeen 

recorded on 6.8, 2001 in this case. 

Mr.Sarflarltray draws my attention 

to several factual avermeritS and observations 
r 	.Aaiv Ao.*.e& 06. 02001 

,touching the merit of the disciplinary 

proceedings,
, whiCh is periding.He is of the 

that those observations in the ordèr 

dated 6,8,2001 of this Tribunal rendered in 

the present case may prejudicially affectA  hfm 

in the disciplinary proceedings or the ooservatiefl 

maile therein may influence the enquirY/ 

Disciplinary Authority. 

I have heard Ms.sikkdar on this 

aspect of the matter and given my anxiouS 

consideration to the rival stand.In all 
L9. 

fai rness,\the fjndiflgS/,b5erVati0fl5/mment5  

made in order dated 6.8,2001 in this case 

(touching the factual aspects involved in the 

disciplinary proceedings pending against the 
v; 

appllcant)should not be utilised/Nin the said 

disciplinary proceedings. 

4th the a Jove oservaticns/oU/ 

clarifications the tWO MAS are disposed of. 

MemD judicial 


